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असाधारण अकं 
ǐबहार सरकार Ʈारा Ĥकािशत 

 
27 आिƳन 1945 (श0) 

 (सं0 पटना 862) पटना, वृहè पितवार, 19 अÈ तूबर 2023 

 

वािणÏय-कर ǐवभाग
——— 

अिधसूचना संÉ या 12/2023 -राÏय कर (दर) 
एसŒ ओŒ 345 ǐदनांक 19 vDrwcj 2023—ǐबहार माल और सेवाकर अिधिनयम, 2017 (ǐबहार अिधिनयम  - 

12, 2017) कȧ धारा 9 कȧ उप धारा (1), उप धारा (3) और उप धारा (4), धारा 11 कȧ उप धारा (1), धारा 15 कȧ 

उप धारा (5), धारा 16 कȧ उप धारा (1) और धारा 148 के तहत Ĥद× त शǐƠयɉ का Ĥयोग करते हुए, ǐबहार 
राÏ यपाल, इस बात से संतुç ट होते हुए ǐक ऐसा करना जनǐहत मɅ आवæ यक ह,ैपǐरषद कȧ िसफाǐरशɉ के आधार पर, 

एतदƮारा, वािणÏ य-कर ǐवभाग कȧ अिधसचूना संÉ या 11/2017 - राÏ य -कर (दर), ǐदनाकं 29 जून, 2017, िजसे ǐबहार 

गजट असाधारण अकं संÉया 554, ǐदनाकं 29 जून, 2017, Ʈारा Ĥकािशत ǐकया गया था,मɅ और आगे भी 

िनà निलिखत संशोधन करते ह ɇ, यथा: - 

उƠ अिधसचूना मेः-  
(क) तािलका मɅ, 

(i)  Đम संÉया 8 के सम¢, कॉलम (3) मɅ, मद (vi) मɅ, कॉलम (5) मɅ िनधा[ǐरत शत[ के बाद, 
कॉलम (4) मɅ िनधा[ǐरत 2.5 Ĥितशत कȧ दर के सम¢, िनàनिलिखत शत[ अंतः èथाǐपत कȧ 

जाएगी, अथा[त्:- 
"बशतȶ ǐक जहां एक हȣ Ĥकार के åयापार कȧ इनपुट सेवा का आपिूत[कता[ 2.5% से अिधक 
दर पर राÏ य कर वसलूता ह,ै उसी Ĥकार के åयापारकȧ इनपटु सेवा पर देय/भुगतान योÊय 

कर जो कȧ 2.5% कȧ दर स ेअिधक ह ै, उस इनपटु कर का Đेǐडट नहȣं िलया जाएगा। 
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  उदाहरण: 'क' न े मोटर कैब मɅ पटना से राचंी तक पǐरवहन के िलए 'ख' को 

1000 ǽपये मɅ रखता ह।ै 'ख', उƠ सेवा कȧ आपिूत[ के िलए, 'ग' से चालक के साथ 800 

ǽपये मɅ एक मोटर कैब ǐकराए पर लेता ह।ै 'ग' 6% (48 ǽपये) कȧ दर से 'ख' से राÏ य 
कर लेता ह ै। यǐद 'ख' 2.5% कȧ दर स े'क' स ेराÏ य कर लतेा ह,ै तो वह ‘ग’ Ʈारा एक हȣ 

Ĥकार के åयापार कȧ आपूित[ मɅ इनपटु सेवा पर केवल 20 ǽपये (800 ǽ. का 2.5%) कȧ 
सीमा तक इनपटु टैÈस Đेǐडट लने ेका हकदार होगा न ǐक 48 ǽ.”; 

(ii)  Đम संÉया 10 के सम¢, कॉलम (3) मɅ, मद (i) मɅ, कॉलम (5) मɅ िनधा[ǐरत शत[ के बाद, 
कॉलम (4) मɅ िनधा[ǐरत 2.5 Ĥितशत कȧ दर के सम¢, िनàनिलिखत शत[ अंतः èथाǐपत कȧ 

जाएगी, अथा[त्:- 
"बशतȶ ǐक जहां एक हȣ Ĥकार के åयापार कȧ इनपुट सेवा का आपिूत[कता[ 2.5% से अिधक 
दर पर राÏ य कर वसलूता ह,ै उसी Ĥकार के åयापार कȧ इनपटु सेवा पर देय/भुगतान योÊय 

कर जो कȧ 2.5% कȧ दर स ेअिधक ह,ै उस इनपटु कर का Đेǐडट नहȣं िलया जाएगा। 
  उदाहरण: 'क' न े मोटर कैब मɅ पटना से राचंी तक पǐरवहन के िलए 'ख' को 

1000 ǽपये मɅ रखता ह।ै 'ख', उƠ सेवा कȧ आपिूत[ के िलए, 'ग' से चालक के साथ 800 

ǽपये मɅ एक मोटर कैब ǐकराए पर लेता ह।ै 'ग' 6% (48 ǽपये) कȧ दर से 'ख' से राÏ य 
कर लेता ह ै। यǐद 'ख' 2.5% कȧ दर स े'क' स ेराÏ य कर लतेा ह,ै तो वह ‘ग’ Ʈारा एक हȣ 

Ĥकार के åयापार कȧ आपूित[ मɅ इनपटु सेवा पर केवल 20 ǽपये (800 ǽ. का 2.5%) कȧ 
सीमा तक इनपटु टैÈस Đेǐडट लने ेका हकदार होगा न ǐक 48 ǽ.”; 

(iii)  Đम संÉया 34 के सम¢,-  
(क) कॉलम (3) मɅ, मद (iv) मɅ, शÞदɉ "टोटिलसटेर या या ऐसे Èलब मɅ बकुमेकर कȧ 

अनु£िƯ" के èथान पर, शÞद " ǐकसी Èलब मɅ बकुमेकर कȧ अन£ुिƯ Ʈारा" 

Ĥितèथाǐपत ǐकया जाएगा; 
(ख) Đम संÉया 34 के सम¢, कॉलम (3) मɅ, मद (v) और उससे संबंिधत Ĥǐवǐƴयɉ का 

लोप ǐकया जाएगा; 
(ख) अनबुंध मɅ: सेवाओ ंके वगȸकरण कȧ योजना, 

(i) Đम संÉया 696 और उससे संबंिधत Ĥǐवǐƴयɉ का लोप ǐकया जाएगा। 
(ii) Đम संÉया 698 और उससे संबंिधत Ĥǐवǐƴयɉ का लोप ǐकया जाएगा। 

2. यह अिधसचूना 20 अÈटूबर, 2023 से लाग ूहोगी। 
[(सं०सं० ǐबĐȧ-कर/जीएसटȣ/ǐवǐवध-21/2017(खंड-17)12)] 

ǐबहार-राÏयपाल के आदेश से, 

डॉ0 Ĥितमा, 

राÏय कर आयुÈ त-सह-सिचव । 
19 vDrwcj 2023 

,lŒ vksŒ 345, fnukad 19 vDrwcj 2023 dk vaxszth esa fuEufyf[kr vuqokn fcgkj jkT;iky ds izkf/kdkj ls blds 

}kjk izdkf'kr fd;k tkrk gS tks Hkkjrh; lafo/kku ds vuqPNsn 348 ds [k.M ¼3½ ds v/khu vaxszth Hkk"kk esa mldk izkf/kd̀r ikB 
le>k tk;A   

[¼laŒlaŒ&fcØh&dj@th,lVh@fofo/k&21@2017¼[kaM&17½12½] 
fcgkj&jkT;iky ds vkns'k ls] 

MkWŒ çfrek] 
jkT; dj vk;qDr&lg&lfpoA 
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The 19th October 2023 
Notification No. 12/2023- State Tax (Rate) 

 S.O. 345, Dated 19th October 2023—Inexercise of the powers conferred by sub-section (1), 
sub-section (3) and sub-section (4) of section 9, sub-section (1) of section 11, sub-section (5) of section 
15, sub-section (1) of section 16 and section 148 of the Bihar Goods and Services Tax Act, 2017 (Bihar 
Act 12, 2017), the  Governor of Bihar, on being satisfied that it is necessary in the public interest so to 
do, on the recommendations of the Council, hereby makes the following further amendments in the 
notification of the Commercial Taxes Department, NotificationNo. 11/2017- State Tax (Rate), dated the 
29thJune, 2017, published in theBihar Gazette, Extraordinary, vide number 554, dated the 29thJune, 
2017, namely:- 

In the said notification, - 
 (A) in the Table, 

(i)  against serial number 8, in column (3), in item (vi), after the condition in column (5) 
against the rate of 2.5 percent,the following condition shall be inserted, namely:- 

 “Provided further that where the supplier of input service in the same line of 
business charges state tax at a rate higher than 2.5%, credit of input tax charged on the 
input service in the same line of business in excess of the tax paid or payable at the rate 
of 2.5%, shall not be taken. 

Illustration:‘A’ engages ‘B’ for transport from Patna to Ranchi in a motor cab for 
Rs. 1000. ‘B’, for supplying the said service, hires a motor cab with operator from ‘C’ 
for Rs. 800. ‘C’ charges ‘B’ state tax at the rate of 6% (Rs. 48). If ‘B’ charges ‘A’ state 
tax at the rate of 2.5%, he shall be entitled to take input tax credit on the input service 
in the same line of business supplied by ‘C’ only to the extent of Rs. 20 (2.5% of Rs. 
800) and not Rs. 48.”; 

(ii) against serial number 10, in column (3), in item (i), after the condition in column (5) 
against the rate of 2.5 percent, , the following condition shall be inserted, namely:- 

“Provided further that where the supplier of input service in the same line of 
business charges state tax at a rate higher than 2.5%, credit of input tax charged on the 
input service in the same line of business in excess of the tax paid or payable at the rate 
of 2.5%, shall not be taken. 

Illustration:  ‘A’ engages ‘B’ for transport from Patna to Ranchi in a motor cab for 
Rs. 1000. ‘B’, for supplying the said service, hires a motor cab with operator from ‘C’ 
for Rs. 800. ‘C’ charges ‘B’ state tax at the rate of 6% (Rs. 48). If ‘B’ charges ‘A’ state 
tax at the rate of 2.5%, he shall be entitled to take input tax credit on the input service 
in the same line of business supplied by ‘C’ only to the extent of Rs. 20 (2.5% of                  
Rs. 800) and not Rs. 48.”; 

(iii) against serial number 34, - 
 (a)  in column (3), in item (iv), for the words “totalisator or a license to” , the words 

 “licensing a” shall be substituted; 
 (b)   in column (3), item (v) and the entries relating thereto shall be omitted; 

 (B) in the Annexure: Scheme of Classification of Services,- 
(i) serial number 696  and the entries relating thereto shall be omitted; 
(ii) serial number 698 and the entries relating thereto shall be omitted. 

2. This notification shall come into force with effect from the 20thday of October, 2023. 
[(File No. Bikri kar/GST/vividh-21/2017 (Part-17)12)] 

By the order of Governor of Bihar, 
Dr. Pratima, 

Commissioner State Tax-cum-Secretary. 
———— 

अधी¢क, सिचवालय मुġणालय,

ǐबहार, पटना Ʈारा Ĥकािशत एव ंमुǐġत। 

ǐबहार गजट (असाधारण)862-571+10-डी0टȣ0पी0।
Website: http://egazette.bih.nic.in 


